IM TEE CENTPAL ATMINISTFATIVE TFIEUNAL: JAIFUR EENCH: JAIFUR.

CP Nn.2/97 _ Date «f order: 2.7.195957

Tehszen Mchammsd Than 2w Zhri Aresad Mchammad Than, reaident of 2-Cha-
2, Houzing Board, Ghastri lagar, Jaipur, at present Hindi Stencgraphsr.

: Petiticner
Versus

Shri  A.F.Zarin, Superintending  Bnjinser, Central  Public  Works
Departiment, Jaipur, Central Cirvels, Vidhyadhar Dagar, Jaipur (Faj.).

¢ Respondent

Monz present for the petiticner
Mr. V.S.Gurjar, -wmunsel for respondent

CORAM:

HOT'BELE SHRT O.F.SHARMA, MEMEER (ADMINISTRATIVE)
HOI'ELE SHFI FATAIl FRFAFASH, MEMEER (JUDICIAL)

PER HII'ELE SHFI O F.ZHAPMA, MEMEEER (ALMINISTRATIVE)

In thi= contempt petition Shri Tahseen Mohammad Than has
rrayed that the respondentz ke deslt with under the provisions of the
Contempt of Courts Azt for delikerate viclation of the Trikbanal's order

Aated S.12.1996 jgzzusd in OB 1o 608,96,

[}

2. Vide an interim ovder daksd 5.12.1%559¢ igsued in the aforeszaid
QA, the rezpondents ware divected that althongh the applicant appears
to have been relisved, but it may not b2 insizted that he should join
at hiz nzw place of poating till the next date. The gpplicant's
grievance in this centenpt petition is that even theough he pressnted
himszlf for jeining duby at Jaipur on 7.12.19%6 kot he was not allowsd
to join the doty. Mo reply has keen £iled o the contemph ﬁetition. The
lesrned ooungel for the vespondent has, howsver, brcught o our notice
that OA hzz sincs heen finally dizposed of by order dated 7.4.1997 amd
it has keen spzcifically made clear in that ovder that the Jdirecticns
qiven on 5.12.1996 stands merged in the final order..He haz, therefcre,
rrayed that now there could ke no case of contempt Lov not implementing
the interim directions Jiven by the Trikbunal on 5.12.1%9G. He has also

brought to cur notice that in response to a Miac. Application filed by




‘l.2

thz respondesnts, an order dated 27.2.19%97 was passed Ly the Tribunal
clarifying that there was no Jdirection to the vrespondents to allow the
petitisner to join his dnties at Jairur. He has, therefore, prayed that

the contempt petition may e dismizazd, as keing without any merit now.

3. We have carefully c-:;nsi-']ered the matter. The factual poeition
is that the fimal crder in the OA has heen paszed on 7.4.1957 and the
interim diresticn izaned on 5.12.199¢ has merged therein. Alzo as par
the clarificatory order dated 27.2.1997 passsd by the Trikbunal, there
was no Jdirection that the resr '.n-ﬂe;'x’ts cshould allow the applicant to
join duties at Jaipur. Thereforz, the contempt petition allejing that
the aprlicant has not been allowed to join duties at Jaipur in

raranance of the interim Jdireckion izawed on £.12.19%5 iz without any

merit. The contempt rpetition is dismizsad. The notices issued are

discharged. .
(RATAN r—mmé; '((:;.P.sxzﬁmj
MEMBER (J) MEMBER (A)



